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O R D E R 
 

This is assessee’s appeal  against the order of CIT(A)-9, Hyderabad 

dated 27.03.2019 relating to A.Y. 2015-16. 

This appeal  was taken up for hearing through Video Conference on 

07.12.2020 and both the parties were heard.  

 

2. It is noticed that the assessee has filed appeal before the CIT(A) against 

the assessment order denying the claim of exemptions claimed u/s 11 of the 

Income Tax Act, 1961 (the Act), and the appeal was filed with a delay of 22 

days.  The CIT(A) has refused to condone the delay and disposed the appeal 

on merits.   

2.1. The Ld.Counsel for the assessee submitted that the delay of 22 days  

may kindly be condoned and the CIT(A) may be directed to dispose of the 

appeal on merits in accordance with law. 

2.2. The Ld.D.R. opposed the condonation of delay and remand to CIT(A). 
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3. Having regard to rival contentions ad material placed on record, I find 

that the delay is of  22 days and as per the reasons given in the Petition for 

condonation of delay, I am convinced that the delay is neither wilful nor 

intentional.  Therefore,  I condone the delay and the appeal is remanded to 

the file of CIT(A) with a direction to decide the appeal on merits.  

 

4. In the result,  the appeal of the assessee is treated as allowed for 

statistical purposes. 

 

Order pronounced in Open Court on    09/12/2020. 

                                                                  

                                  Sd/-                                                                            

                                                         (P. MADHAVI DEVI) 
                                                         JUDICIAL MEMBER 

 
Dated:  09th   December,  2020 
 

• gmv 
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